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Rest. A, U/2017 h T,C.p. o,3O8/I&BC/ CLT/MB/MAH/2OU
1. The Learned Representative of the petitioner is present.

2. Vide para 5 an observation is made in the Order. For ready reference the
relevant paragraph is reproduced below :-

"Though number of opportunities were given to the petitioner to appear
but the Petitioner is not serious in pursuing the petition. As a consequence the
Petition is liable to be rel.ecte4 however, wotth to reproduce the paragraph

from the tatest notification dated 29.06.2017 (F. No. 1/5/2016_CL_V) GSR_

732(E) as under :-

Provided further that any party or parties to the petitions shall, after the
1Y day of July, 2012 be eligibte to fite fresh apptications under secttons Z or g
or 9 of the Code, as the case may be, in accordance with the provisions of the
Code."
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3. As per the said Notification all the Matters which were transferred from the

Hontle High Court stood Abated, if the petitioner had not f ed the requisite

Form on or before 15th luly, 2OU under the Insolvency Code.

4. The admitted position in this case is that the petitioner has not filed the
requisite Form under the Insolvency and Bankruptcy Code on or before
15-07.2017, therefore, the Order of Dismissal was passed on 31.07.2017 now
under challenge. However, a liberty was granted to file Fresh petition.

5. Hence the Restoration Application No. 11/2017 is Dismissed.
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